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IN THE CENTRAL ADMINISTRATIVE TRISUNAL s HYDERABAD BENCH

AT HYDERABAD

0.A.No,.556,/91

BETWEEN :

B.Dayananda Reddy
. AND
Union of India represented by:

1. The Chairman, Tblecom'commission,
New Delhi,

2. The Chief General Manager,
Telecommunications, Hyderabad,

3, The Senior Superintendent,
Tele Traffic, Vijayawada,

——

Counsel for the Applicant

Counsel for the Respondents

— - —
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Date of Orders 19.1,.94

-~ Applicant,

-~ Respondents,.

~~ Br.K.5.R.Anjaneyulu

== Mr.,N,V.Ramana

HON'BLE SHRI A,B.GORTHI 3 MEMBER (ADMN.,)

HON'BLE SHRI T,CHANDRASEKHARA REDDY :

- -

MEMBER (JUDL,)
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Order of the Division Bench delivered by
Hon'ble Shri A,B,.Gorthi, Member (Admn,).

The relief claimed in this application is that on
the lines of the judgement of the Principal Bench of the
Tribunal in 0 A, 1627/87, the pay of the applicant be stepped up

equal to the level of his next junior, with all consequential
benefits,

| 2,... . The applicant was appointed as a Telegraphist on
19,3.64 and was promoted to the post of A;siSt%gt‘Supegintegdent
Telegraph Traffic after being duly selected, w,s.f. 28.9.82.
With the introduction of the one time bound promotion  {(non
functional selection grade), some of his juniors yho_wi:g_

not promoted to the,ppgp-pf_A;SLI;T; vere given thg_benefit

of such promotion w,e, £, 30.11.83.”,Mr.K;E;Sast;y”Who was
junior to the applicant in the grade of Telegraphist received
 such one Time Bound p,;gmtion__and'w;'s later on promoted a s
Assistant Superintendent ofﬂTblg-?raffi¢_qn43%Q5.éé; . The

pay of the applicant as on 31,5.84 was &,500/~ only whareas

that of Mr,X.R,Sastry was fixed at ss,530/- as A,S,T,T,

3. A similar case had come up for consideration ‘before

the Principal Bench of the Tribunal dn 0. A.1627/87 which was

decided on 28,4.89, In that case the Tribunal held that the
policy decision of the Govérﬁment of India as contain in =
decision No,10 belbw EﬁR;ZZKC);datg§N15.2.83 secondly applied
to a case,of“this:négg;e and conseguently the pay of the
senicr had go'bg éteppaq up equal to that of his 1mmcd1ate

junior, The operatjive portion of the judgement in O0A,1627/87

i8 re-produced below:-
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To

‘1. ‘The Chairman, Telecom Commission,

Un&on of India, New Delhi,
‘ J - .
1 1

T

e 2% Tnelcnief General Manager,
TEIecommunications, Hyderabad.

. 3. The’ senior Superintendent, Tele Traffic, vijayawada.
E4. ‘One copy to Mr.K.S. R.Anjaneyulu, Advocate, CAT.Hyd.
5. One,cqpy to Mr N.V.Ramana, Addl OGSC.CAT.Hyd.
- 6. One copy to Library, CAT.Hyd. *
7« One spare copye.
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“In the result, we allow the present applicaxion
and quash’ the impugned orders dated 15,1,1987
and 18,9,1987 and direct the respondents to

step up the pay of the applicant to: the level of
his mext junior, . The applicant would also be

 entitled to the comsequential relief by way of
il payment of arrears arisimg from stepping up of

ga The respondents shall comply with the:
bove direttions withim one month of the receipt

. ~of a copy of this order, + There will’be no vrder
. @s to costs," -

. i Loo-a o . . ta .’

et

4, The respondents despite haéghg b§§; giv;Qﬂadequate
opportunity; did not choose to file qhqugter. Lga;@ed counsel
for the respondents however drew our attention to @ communi-
cation dated 13.i1.1991 f;omﬂthe_Dixectoggte,gf_1u1ecomg
Department which 1gwtq.thg effect that £ﬁ¢)bengfitmofj§he
judgement in 0;#;1627/87 would be restricted to the applicant
thérgim only and that it was mot to be extended to other
simjilarly placed officjals, We do mot find the respondents
version as a plausible excuse for not extending the Same
benefit‘té other similarly pitu@te@uempleyéqs, as such a
course Of tife actiom by the respondents would amount to "
discrimination viOiative of Axticles 14 and 16 of the Consti-~
tution of India, Im these circumstanceg, we allow the
application with a direction to the respondeants to notiomally
Step up the pay of the applicant to the level of his immedjiate
junioy)w.e. £, 30.11.83 with all consequential benefits,
Actual] ) c@n.sequeﬂ%ﬁizﬁgnefiﬁ! accrueimy to the applicant
will be given to him w.e.f, 30,5,90 i.e, one year prior to

the filiag of this application; _Arrears arising on this
¢écount wili be paid to the applicant withim & perjod of‘;

4 months from thevdékp of communication of this judgement.

o)
No order as to costs, ik
Tjo &}d___b\Héhhﬁ_Xé? ; t_}”*?f"‘?‘gﬁ”f:
(T .CHANDRASEKHARA REDDY }» (A.B ,GORTHIT)
Member (Judl, ) S ; Member(Admn )
Dated s lgthiJanuagz. 1924
m i
(Dictated in Open Court) l
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